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ORDER

PER C.M. GARG, JM:

This appeal filed by the assessee is directed against the order dated 30.01.2018 r.w.

order dated 26.02.2018 of the CIT(A)-22, New Delhi, relating to assessment year 2013-14.

2. None appeared on behalf of the assessee when the matter was called for hearing. On
perusal of appeal record especially the first appellate order, we are of the view that the appeal
can be adjudicated in absence of the assessee after hearing the arguments of the Id. Sr. DR.

Therefore, we proceed to adjudicate the appeal ex parte qua the assessee.

3. We find, in this case, the 1d. CIT(A) has dismissed the appeal for want of prosecution
by default without any adjudication on merits, whereas the 1d.CIT(A) was duty-bound to

decide the appeal on merits as per the provisions of sub-section (6) of section 250 of the
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Income-tax Act, 1961. The Id. Sr. DR also agreed to this proposition of law. Thus, this
appeal is restored to the file of the 1d.CIT(A) to decide the same on merits, after allowing due

opportunity of hearing to the assessee.

4. In the result, the appeal filed by the assessee is allowed for statistical purposes.

Order pronounced in the open court on 21.07.2022.
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